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Cenirai Administrative: Triourtcai
Principal Bench
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O.rt. INC. i iCa^ OT ^UU i

y. A. No. 941 oi'" 2001

New Delhi , dated this the 2nd Usy, 2O01

HON'BLE MR. S.R. ADIGE, VICE CHAIRMAN (A)
HON' BLE DR. A. VcuAvAi_i_3 , yt;r4BtR t,di

1. Dr. Ved Parkash

2, Dr. Suhachchan Pandev

3, Dr. Guddi Kaul

4. Dr. Daisy Lshiri

AH are working as Research Assistants
in the Central Hindi Directorate,
New Delhi. .. AppI icants

(By Advocate: Shri S.C. Luthrs)

Versus

1. Union of India through
the Secretary,
Ministry of Human Resources Deve1opment,
Dept. of Secondary Education &
Higher Education,
Sbast r i Bhawan, New De1h i .

^ . The D i rector,

Central Hindi Direciorate,
y t f

West Block Vi

R.K- Furam,

New Delhi. - - Respondents

ORDER (Ora1 )

S-R■ AD IGE■ VC f A)

Appl icants seek a direction to hold the DFC

for grant of 1st f i nanc i a i upgrsoatson in terssis of

ACP Scheme within a t?me frame ana to inform

appic!ants of the result of the same.

2. Appl icants' counsel Shri Luthra informs

us that appI icants have fi led their representation

dated 20.12.2000 and 4.4.2001 (Annexure A~/£ j out no

action has been taken by the respondents on tne

n



I

aforesaid represenfa't i oria .

3. if these subrfii ss i ons are correct we

dispose of this O.A. at this prei iminary stage

iisesf wHh a direct ion to Respondents to dispose of

the aforesaid represen tat i ons RsacJe by app I icants by

fneans of detai i eo, speaking ano reasoned oroer in

accQrdanee with ru i es and s nst ruci i ons within two

months from the date of receipt of a copy of this

order under intimation to appi icants.

4. if any further grievance sii i i survives

it wi i 1 be open to appiciants to agitate the same

through appropriate original proceedings in

accordance with iaw, if so advised.

5. The O.A. stands disposed of accordingly.

No cos t s.

6. Let a copy of the O.A, be annexed aiong

with this order.

(Dr. A. vedavai i i)
K/iemfaer (-J} vice Chairman («.!


